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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
 Validity Period :17/02/2024  To  31/12/2025

         

 To ,
                 Shri  LOGIKOOFTECHNOLOGIES PRIVATE LIMITED
                  M/s  LOGIKOOF TECHNOLOGIES PVT LTD
                  Near Electric Bus Depot & Charging Station, C & D Waste Processing Plant, Moharipur.
Gorakhpur
                  GORAKHPUR
         

 
                 Please refer to your Application Form No.-   24470985  dated -  17/01/2024. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :
         

Ref No. -
201182/UPPCB/Gorakhpur(UPPCBRO)/CTE/GORAKHPUR/2024

Dated:- 17/02/2024

Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

1. Consent to Establish is being issued for following specific details :

A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity

Construction & Demolition
waste Material (Bricks,

Concrete, Wood, Steel, Soil
& Cement) Including All Raw

Mateial-300 MT/Month

Numbers/Month 300

C- Product with capacity :

Product Detail
Name of Product Product Quantity

Paver Block/Interlocking Bricks 0
Percast concrete Product/ Bricks/ Etc. 0

Including All Product quantity-1.5 Lac/Month 1.5

D- By-Product if any with capacity :

By Product Detail
Name of By Product Unit Name Licence Product

Capacity
Install Product

Capacity
No by Product Numbers/Month 0 0

2. Water Requirement (in KLD) and its Source :

Annexure No. 113891



Source of Water Details
Source Type Name of Source Quantity (KL/D)

Ground Water (within
premises)

Bore Well 1.0

3. Quantity of effluent (ln KLD) :

Effluent Details
Source Consumption Quantity (KL/D)

Domestic 1.0
Industrial 0.0

4. Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details
Fuel Consumption(tpd/kld) Use

Diesel 12.5 For Fuel

5 					For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.
					For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

2. You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

3. Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 31/12/2025 to the Board.

4. Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, I974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

5. It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

6. Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:
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1. This C.T.E. is valid for unit M/s Logikoof Technologies Pvt. Ltd., Near Electric Bus Charging
Station, at Vill- Jungle Bahadur Ali, Arazi No. 592, 93, 94, 604-611, 621 and 622, Tehsil- Sadar,
Distt- Gorakhpur for processing and recycling of C & D waste 50 MT/Day received from Gorakhpur
Nagar Nigam Area.
2. The site for storage and processing and recycling facility for Construction and Demolition Waste
shall be qualify the provision of the sitting criteria of C & D Waste Management Rules, 2016 as per
schedule I, Rules 7(1).
3. Construction and Development of processing and recycling of C & D waste shall be complied
with the provisions of the C & D Waste Management Rules, 2016.
4. The processing or recycling site shall be away from habitation clusters, forest areas, water bodies,
monuments, National Parks, Wetlands and places of important cultural, historical or religious
interest.
5. A buffer zone of no development shall be maintained around solid waste processing and disposal
facility, exceeding five Tonnes per day of installed capacity. This will be maintained within the total
area of the solid waste processing and disposal facility. The buffer zone shall be prescribed on case
to case basis by the local authority in consultation with concerned State Pollution Control Board.
6. Processing or recycling site shall be fenced or hedged and provided with proper gate to monitor
incoming vehicles or other modes of transportation.
7. The approach and or internal roads shall be concreted or paved so as to avoid generation of dust
particles due to vehicular movement and shall be so designed to ensure free movement of vehicles
and other machinery.
8. Provisions of weigh bridge to measure quantity of waste brought at landfill site, fire protection
equipment and other facilities as may be required shall be provided at site.
9. Utilities such as drinking water and sanitary facilities (preferably washing/bathing facilities for
workers) and lighting arrangements for easy landfill operations during night hours shall be provided
and Safety provisions including health inspections of workers at landfill sites shall be carried out
made.
10. In order to prevent pollution from processing or recycling operations, the following provisions
shall be made, namely:
(a) Provision of storm water drains to prevent stagnation of surface water;
(b) Provision of paved or concreted surface in selected areas in the processing or recycling facility
for minimizing dust and damage to the site.
(c) Prevention of noise pollution from processing and recycling plant:
(d) provision for treatment of effluent if any, to meet the discharge norms as per Environment
(Protection) Rules, 1986.
11. Work Zone air quality at the Processing or Recycling site and ambient air quality at the vicinity
shall be monitored by project proponent.
12. The measurement of ambient noise shall be done at the interface of the facility with the
surrounding area, i.e., at plant boundary.
13. A three meter vegetative boundary shall be made around Processing or Recycling plant or site to
strengthen
the buffer zone as well as for protection and control of speeding of dust emission from premises.
14.  The project proponent shall submit the feasibility report for control of air, water and noise
pollution to UPPCB, Gorakhpur Office within a 15 days.
15.  The project proponent shall installed/maintained proper air/dust pollution control equipments to
suppress the air pollution generated from crushing and handling of C & D Waste at proposed site.
16.  All the crushing equipments, conveyers, vibrating screen should be covered so that process dust
emission shall not be spreade around the proposed site.
17. Proper water sprinkler shall be provided at all the dust emission sources at crushing plant and on
road used for vehicular movement area.
18. No any adverse effect shall be occurred due to installation and operation of the above C & D
Waste Processing and Recycling Plant.
19. Ambient air quality shall be maintain as per the prescribe standard of CPCB norms.
20. The industry shall provide/installed Septic Tank and Soak Pit for the Treatment of the Domestic
Effluent Generated from the Premises.
21. N.O.C./Permission from S.G.W.B. for abstraction of ground water shall be obtained and it will
be submitted to this office with three month.
22. Unit shall comply the provision of Hazardous waste (Management, Handling and Trans
boundary Movement) Rules, 2008.
23. Industry shall comply the provision of Water (Prevention and Control of Pollution) Act. 1974 as
amended 1978 and Air (Prevention and Control of Pollution) Act. 1981.
24. Separate C.T.E. shall be obtained from U.P.P.C.B. in case of capacity enhancement, expansion
or any changes in this C.T.E. Issued.
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Regional Officer
                   

Copy To -
 
CEO 6 : UPPCB, Lucknow.
                   

Regional Officer
         

25. In case of non compliance of the above conditions and any valid complain received to this office
against the project this C.T.E. shall be revoked or cancelled.

					Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or  cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till  17/03/2024  in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

Dated:- 17/02/2024

Anil 
Kumar 
Sharma

Digitally signed 
by Anil Kumar 
Sharma 
Date: 2024.02.17 
15:31:59 +05'30'

Anil 
Kumar 
Sharma

Digitally signed 
by Anil Kumar 
Sharma 
Date: 
2024.02.17 
15:32:09 +05'30'
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
 Validity Period :27/04/2023  To  31/12/2024

         

 To ,
                 Shri  RAJ  KUMAR
                  M/s  EVERENVIRO RESOURCE MANAGEMENT PRIVATE LIMITED
                  Solid Waste Site, Nagar Nigam of Gorakhpur, Suthani, Gorakhpur,GORAKHPUR,273408
                  GORAKHPUR
         

 
                 Please refer to your Application Form No.-   20166300  dated -  12/04/2023. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :
         

Ref No. -
179549/UPPCB/Gorakhpur(UPPCBRO)/CTE/GORAKHPUR/2023

Dated:- 27/04/2023

Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

1. Consent to Establish is being issued for following specific details :

A- Site along with geo-coordinates :      Solid Waste Site, Nagar Nigam of Gorakhpur, Suthani,
Gorakhpur
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity

Source Segregated Organic
Waste

Metric Tonnes/Day 200

paddy straw Metric Tonnes/Day 10
Agro Residue Metric Tonnes/Day 10

Biomass Metric Tonnes/Day 5

C- Product with capacity :

Product Detail
Name of Product Product Quantity

Compressed Bio Gas 300

D- By-Product if any with capacity :

By Product Detail
Name of By Product Unit Name Licence Product

Capacity
Install Product

Capacity
Fermented organic

Manure
Metric Tonnes/Day 20 20

Refused Derived Fuel Metric Tonnes/Day 35 35
Rejects Metric Tonnes/Day 5 5

2. Water Requirement (in KLD) and its Source :
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Source of Water Details
Source Type Name of Source Quantity (KL/D)

Ground Water (within
premises)

Ground water extraction 42.0

Municipal Supply Municipal supply 6.0

3. Quantity of effluent (ln KLD) :

Effluent Details
Source Consumption Quantity (KL/D)

Domestic 6.0
Process 42.0

4. Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details
Fuel Consumption(tpd/kld) Use

Diesel 0.050 For electricity generation

5 					For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.
					For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

2. You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

3. Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 31/12/2024 to the Board.

4. Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, I974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

5. It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

6. Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:
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1. This CTE is valid for Everenviro Resource Management Private Limited, Solid Waste Site, Nagar
Nigam of Gorakhpur, Suthani, Gorakhpur for the existing production capacity of unit only. The
industry can only manufacture Compressed Bio-Gas 300 MT/Day.
2. The Industry shall comply with various provisions of The Hazardous and Other Wastes
(Management and Trans boundary movement) Rules, 2016.
3. Minimum 33% of the land on which industry is to be established will be covered by the plantation
of tall trees of suitable species as per the guidelines set up by the Board vide its Office Order
no.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.
4. The Industry shall ensure that no generation of Effluent being done. If effluent is generated then
Unit has to install Effluent Treatment Plant (ETP) of adequate capacity for the treatment of industrial
effluent generated in the production capacity. The industry should ensure the operation of the ETP in
such a manner
that it confirm the standards lay down under the notification issued by MOEF&CC vide GSR 978
(E) dated 10/10/2016.
5. Under the Noise Pollution (Regulation and Control) Rule 2000, the industry shall take adequate
measures for control of noise from its own sources within the premises so as to maintain ambient air
quality standards in respect of noise to less than 75 dB(A) during day time and 70 dB(A).
6. The Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National
Green Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for
protection and
safeguard of environment from time to time.
7. Prior to abstraction, project shall obtain a No Objection Certificate from Central Ground Water
Authority before abstraction of ground water. The Unit shall install Piezometer for measurement of
ground water level and the data generated from Piezometer will be provided to the SPCB and CPCB
on monthly basis.
8. The industry shall provide adequate arrangement for fighting the accidental leakages/discharge of
any air pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard
including environmental pollution.
9. The industry shall adhere to general standards terms and conditions of Water/Air Acts and
compliance of Environment standards as per Environment (protection) Act 1986.
10. In case of violation of above mentioned conditions or any public complaint the consent shall be
withdrawn in accordance with law.
11. The Industry shall establish any air pollution generating device except 125 KVA D.G set(1 Nos.)
will be installed with proper Air Pollution Control System as notified in the E.(P).Rules 1986 as
amended.
12. The industry shall only use LPG/HSD only for the use of DG set as fuel no other fuel is allowed
in industrial process.
13. The Industry will submit the License of the concerned Department as applicable within 01
Months.
14. The Industry shall submit first compliance report with respect to conditions imposed within 30
days of issue of this permission.
15 The proponent shall obtain Consents for Operation from UPPCB, as required Under Section
25/26 of the Water (P & C of P) Act 1974 and under Section 21/22 of the Air (P&C of P) Act 1981
before
commencement of the activity including trial production.
16. Unit shall submit the land use certificate within 03 month from the date of issue of this certificate
and will only start the installation of the industry after obtaining land use certificate otherwise this
CTE will be revoked with immediate effect.
17. The composting facility shall not be located within 300 m from the nearest dwelling and 100 m
from any well or water course.
18. All other wastes such as iron filings, waste oils, transformer oils, batteries &other E-Waste
should be recycled using registered vendors.
19. The daily logbook record of the Liquid manure produced by the unit shall be maintained.
20. Plants use following types of scrubbers:
(a) Iron chelating based for H2S removal.
i.All Waste streams coming from plant should be suitably treated & recycled/reused. In no case,
Efflunet enters water body.
(b) PSA for CO2 removal
ii. Height of exhaust gas chimney to be raised to 3m above the roof at least.
(C) Water scrubber for CO2 and H2S removal.
iii. Effluent generated which is high in acids should be neutralized by using suitable method & then
disposed off after meeting the notified effluent discharge norm.

20 898



                   
                   

Regional Officer
                   

Copy To -
 
CEO 6 : UPPCB, Lucknow.
                   

Regional Officer
         

21. Solid manure may be converted to PROM (Phosphate Rich Organic Manure) organic Potash
fertilizer, Organic silica fertilizer Etc.

					Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or  cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till  27/05/2023  in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

Dated:- 27/04/2023

Pankaj 
Yadav

Digitally signed 
by Pankaj Yadav 
Date: 
2023.04.27 
13:31:23 +05'30'

Pankaj 
Yadav

Digitally signed 
by Pankaj Yadav 
Date: 
2023.04.27 
13:31:41 +05'30'
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
 Validity Period :14/03/2024  To  31/12/2028

         

 To ,
                 Shri  SANGHARSH  NEGI
                  M/s  NTPC VIDYUT VYAPAR NIGAM LIMITED
                  Gorakhpur Harit Koyala Pariyojana, Village- Suthani, Sahzanwan,
Gorakhpur,GORAKHPUR,273209
                  GORAKHPUR
         

 
                 Please refer to your Application Form No.-   25151554  dated -  04/03/2024. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :
         

Ref No. -
204540/UPPCB/Gorakhpur(UPPCBRO)/CTE/GORAKHPUR/2024

Dated:- 08/05/2024

Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

1. Consent to Establish is being issued for following specific details :

A- Site along with geo-coordinates :      Latitude-26.751324, Longitude-83.1454695
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity
Municipal Solid Waste Metric Tonnes/Day 500

C- Product with capacity :

Product Detail
Name of Product Product Quantity

Torrefied Charcoal 6500

D- By-Product if any with capacity :

By Product Detail
Name of By Product Unit Name Licence Product

Capacity
Install Product

Capacity
NA Metric Tonnes/Day 0 0

2. Water Requirement (in KLD) and its Source :

Source of Water Details
Source Type Name of Source Quantity (KL/D)

Municipal Supply Nagar Nigam Gorakhpur 200.0

3. Quantity of effluent (ln KLD) :
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Effluent Details
Source Consumption Quantity (KL/D)

Domestic 10.0
Cooling 200.0

4. Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details
Fuel Consumption(tpd/kld) Use

Others 25 Heating

5 					For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.
					For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

2. You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

3. Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 31/12/2028 to the Board.

4. Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, I974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

5. It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

6. Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:
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1.	This consent to establish is valid only for setting up a 500 TPD MSW to Torrefied Charcoal (6500
MT/Month) Facility in Suthani, Gorakhpur having Latitude-26.751324, Longitude-83.1454695.

2.	The plant shall not abstract ground water in any circumstances and the water demand (200 KLD)
shall be satisfy by Municipal Supply Nagar Nigam, Gorakhpur only.

3.	The plant shall not discharge any industrial effluent from the premises.

4.	The Project shall comply with the provisions of Construction & Demolition Rules 2016 & SWM
Rules 2016.

5.	Transportation and handling of MSW shall be as per the SWM Rules, 2016.

6.	Torreffaction Reactor shall be operated in accordance SWM Rules, 2016.

7.	 The Torrefied Charcoal Pellets Plant shall comply with the provisions of Hazardous and Other
waste (Management and Trans boundary Movement) Rules, 2016.

8.	Separate space for Torrefied Charcoal Pellets shall be provided by facility.

9.	 Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.

10.	Torreffaction Reactor shall install Online Continuous Emission Monitoring System with data
connectivity to CPCB server before commissioning of the plant.

11.	Onsite emergency plan approved by the competent authority shall be submitted to board.

12.	 Project shall install at least 0.5 meter from roof level along with acoustic enclosures on DG set of
capacity 1000 KVA for use of backup power.

13.	 The dust emission from the construction sites will be completely controlled and all precautions
will be taken as per the provisions of Construction & Demolition Waste Management Rules 2016.

14.	Torrefied Charcoal Pellets Plant shall comply the provisions of Environment (Protection) Act
1986, Water (Prevention and Control of Pollution) Act, 1974 as amended, Air (Prevention and
Control of Pollution) Act, 1981 as amended. CBWTF shall operate the plant after taking CTO under
the provisions of Water Act 1974 and Air Act 1981 from the Board.

15.	Project shall comply with the provisions of SWM Rules 2016 and provide facility for safe
disposal of generated solid waste in housing project area.

16.	Torrefied Charcoal Pellets Plant shall comply with the relevant provisions of Environmental
Laws.

17.	 To ensure the compliance of CTE condition from 1 to 15 a Bank Guarantee of Rupees 10,0000/-
(Ten Lacs only) in the prescribed format shall be submitted to the Board within 15 days, failing
which this CTE.

18.	Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this CTE and attract action under the
provisions of Environment (Protection) Act, 1986.

					Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or  cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till  08/06/2024  in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

GHAN 
SHYAM

Digitally signed by 
GHAN SHYAM 
Date: 2024.05.08 
17:20:09 +05'30'
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Chief Environmental Officer, Circle-6
                   

Copy To -
 
Regional Officer, U.P. Pollution Control Board, Gorakhpur for information and necessary action.
                   

Chief Environmental Officer, Circle-6
         

Dated:- 08/05/2024

GHAN 
SHYAM

Digitally signed 
by GHAN SHYAM 
Date: 2024.05.08 
17:20:35 +05'30'
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
 Validity Period :30/10/2024  To  31/12/2027

         

 To ,
                 Shri  SUDHIR  CHELAWAT
                  M/s  PM PROJECTS AND SERVICES PRIVATE LIMITED
                  KHASRA NO. 1144, RAKBA 0.84 NOUSAD BARIYA TOLLA , GORAKHPUR
,GORAKHPUR,273016
                  GORAKHPUR
         

 
                 Please refer to your Application Form No.-   28491598  dated -  04/10/2024. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :
         

Category : GREEN Application Id : 28491598
Ref No. -
223173/UPPCB/Gorakhpur(UPPCBRO)/CTE/GORAKHPUR/2024

Dated:- 30/10/2024

Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

1. Consent to Establish is being issued for following specific details :

A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity

Dead Animals Metric Tonnes/Day 12

C- Product with capacity :

Product Detail
Name of Product Product Quantity

Ash from Disposal of Dead Animal- 18.25 18.25

D- By-Product if any with capacity :

By Product Detail
Name of By Product Unit Name Licence Product

Capacity
Install Product

Capacity
Ash from Disposal of

Dead Animals
Metric Tonnes/Day 18.25 25

2. Water Requirement (in KLD) and its Source :

Source of Water Details
Source Type Name of Source Quantity (KL/D)

Ground Water (within
premises)

Bore Well 5.0

3. Quantity of effluent (ln KLD) :
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Effluent Details
Source Consumption Quantity (KL/D)

Others(Washing) 5.0

4. Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details
Fuel Consumption(tpd/kld) Use

5 					For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.
					For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

2. You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

3. Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 31/12/2027 to the Board.

4. Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, I974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

5. It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

6. Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:
1. This CTE is valid for M/S PM PROJECTS AND SERVICES PRIVATE LIMITED, KHASRA
NO. 1144, RAKBA 0.84 NOUSAD BARIYA TOLLA, GORAKHPUR for Animal Waste
Crematorium of Dead Animal Plant capacity- 1000-1500 Kg/Hour.
2. Industry shall Developed Proper Green Belt in the premises as per the provision of the Govt.
Order issued for plantation by the Govt. of the U.P. Gazat notification.
3. The industry shall provide/installed Septic Tank and Soak Pit for the Treatment of the Domestic
Effluent Generated from the Premises.
4. Industry shall be not allow to generate/disposed of any polluting industrial effluent from industrial
premises.
5. No any adverse effect shall be occurred by installation and operation of the unit.
6. No any fuel shall be used in any Manufacturing or any subsidiary process accept Diesel oil for
D.G. Set only.
7. Industry submit land use paper with in two months.
8. Industry shall obtained C.T.O. (air and water) before operation.
9. Industry shall installed rain water Harvesting system to conserve ground water.
10. Industry shall comply the provision of Water (Prevention and Control of Pollution) Act. 1974 as
amended 1978 and Air (Prevention and Control of Pollution) Act. 1981.
11. Industry shall be ensure to proper disposal of waste/solid waste generated from unit in the
premises.
12. This C.T.E. shall be revoked or cancelled in case of any valid complain received to this office
against the industry.
13. Separate C.T.E. shall be obtain from U.P.P.C.B. in case of capacity enhancement, expansion or
any changes in this C.T.E. Issued.

					Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or  cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till  30/11/2024  in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.
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Regional Officer
                   

Copy To -
 
CEO 6 : UPPCB, Lucknow.
                   

Regional Officer
         

Dated:- 30/10/2024

AJEET 
KUMAR 
SUMAN
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11:49:13 +05'30'
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